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APPL-ICANT(§)_ 

VF-,R,,,, 
RE~,ECLNDPLI 

3nt. AAVocate for the applic- 

-
.Adwoca.te for the' Respondents. 

--p Lfiag. ..uo-qp-a 

for - th6 I') 111 , 	6 .8 .96' ~ 	
mr'G.K.Bhattacharya 

a  licants. Mr A.K.Choudhury.Addl pp 
.1 ~ ,C.G.S jc for respondents No 

l and 6. Dr Y.K.'Phukan,Sr.Govt.Advcq 

,'Assam for respondents No.2, 4 and 

is 4- 	 Mr Bhattacharya moves th 
lication and prays for grantin app 

t! 	 ipermission to the applicants to JO 

in this single application - Prayer 

allowed in terms of Rule 4(5) (a)--j' 

"of .,the C.A.T (procedure) Rules 1987 

Heard TMIr Bhattacharya. for admi 

ssioft. Application ~ 
'is admitted. 

4-1, 	rld~~ C r%ncients bv( ;issue notice on 

'written statement' registered post 

~ Within 6 weeks. 
-iritten sta List '0 n 17.9.96 for 

(lze 	
tement and further orders. 

member 

pg 
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Learned 	Addl. 	C.G.S.C., 	Mr 
A.K. Choudhury seeks for four weeks time 

to file written statement. 

List for written statement and 

furthenorders on 17.10.96. 

4",  
Member 

" 0. 

W V 

 

nkm 

P~4 ) 1  ~ 

ditl  
A16  

17.10.96 	I-Ir G.N.Das f ,,,.)r the applicant, 
Hr A.K. ,,'-houdhtir-.,, * ;k.6,dl.C.G.s.c for 

respondents seel-,s further tji
~,je 

to file writt'-en st- atement. 
L -Ist for wril- ten  statemeht and 

further orders on 2.12.:9, 6. 

e 

Idw- 

P9 

ro 
jer) 

2.12.96 	 Mr B. Chakraborty for Mr G.K. 

Bhattacharyya, learned counsel for the applicen .t.., 
Leave note of Mr A.K. Choudhur.i, learr&-d 
I~
d  , dl C.G.S.C. Learned counsel Dr Y.K. Phukan 

for respondent Nos.4 and 7.-Written statement 

has not , been submitted. 

List for written statement and further 

orders on 2.1.1997. 

Aber 

1 - 97- 	 nkm 

/V 

2-1 

2-1-97 	None present. List for furthe r 
order on 27-1-96, 

41 
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O-A- 141/96 

27.1.97 	Mr G.K*Bhattacharya for the appli- 

cant is present. Mrs M.Das appearing , 'k" 

on behalf of respondents NO.2 & 4 prays 

for further extension of time. From the 

order sheet it appears that several 

adjournments have been taken by the 

respondents No.2 & 4 for filing written 

statement. This is a very sad state of 

affair. This cannot be encouraged. For 

the ends of justice as last chance we 

allow 7 days time to file written state-

ment. If no written statement is filed, 

list the case for 1hearing. 

List on 3.2.1997 for filing of 

written statement and for further ,6rders. 

'A 

"N' 

Vice-Chairman 

M ek%-  e- _r' 

p 9 

IA,- 

4~' 

1, 

65Z 
cn PJ 

CtP,4-C>4Z?,1A-r~ 

3.2-97 	Dr Y.K.Phukan.learned Sr-Government 

Advocate s  Assam appearing on behalf of 

respondents No.2 & 4 prays for further one 

week time to file written statement. From 

the order sheet it appears that the time 

was ext8nded from time to time for filing 

written . statement. However, for the ends 

of justice one week , time is'granted as 

last chance. if no written statement is 
filed in the next date, the case will 

proceed without written statement. 

List on 10.2-97 for written statement 
and further orders* 

Alm 

Member 	 Vice-Chairman 

P9 
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O.A. No. 141,of 1996 

	

10.2.97 1 	Though the case was adjourned for 

filing of written statement on 3.2.97 for one 

week but due to abnormal situation like Bandh he 

could not obtain instruction from the authorities 

therefore Govt. Advocate, Assam prays for time 

to file the written statement as an exceptional 

case. For the ends of justice two weeks time is 

granted to file written statement. 

List on 21.2.97 for written statement 

and.further orders. 

Member 	 Vice-Chairman 

trd 

	

21.2.97 	 Dr Y.K.Phu)-tan t learned Sr.Govt.Advoca ~ 1 111-2 	
2 	 1 submits that the State GovernAment had filed ~ 

written statement. Unicn of India has nct 
Am 

filed any *titten statement. tle do not want 

Xtc gran ~ 'an' `y further adjournment to the 

'OV1.6  OC.,Oug 	 Union of India. 

E List &n 2.4-97 for hearing. 

AAeb'ev c'LU-A!&7 

Member 	 Vice-Chairman 

4:4.97.  Heard counsel of the Parties. 
Judgement delivered in the open court. 

The application is' dispos 
. 
ed of. No order 

as to costs. Order contain in separate --  
sheets. 

Member 	 Vice-Chairman 

trd 

0 
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O-A- 141/96 	 . 14 

27.1.97 	Mr G,K*Bhattacharya for the appli- 
cant is present* Mrs m.Das appearing f 

on behalf of respondents NO.2 & 4 prays 
for further extension of time. From the 
order sheet it appears that several 
adjournments have been taken by the 
respondents No.2 & 4 for filing written 
statement. This is a very sad state of 
affair. This cannot be encouraged. For' 
the ends of justice as last chance we 
allow 7 days time to file written state-
ment. If no written statement is filed. 
list the case for hearing. 

List on 3.2.1997 for filing of 
3/c 52- Wiitten statement and for further order ~~- 

A4, 

IVA Vice-Chairman 
APO , 

Member 
~I y 

P9 

3.2-97 	Dr Y-K ~ Phukan s learned Sr-Government 
Advocate s  Assam appearing on behalf of-,_ 
respondents NO.2 & 4 prays-for further onc-
week time to file written statement. From 

the order sheet it appears that the time 
was extdnded from time to time fo'r'filing 
written statemento ,  However, for the ends 
of Justice one week time is granted as 

P last chance, If no written statement is 
filed in the next date, the case will 
proceed without written statement* 

List on 10-2.97 for written statement 
and further orders. 

Member 	 Vice-Chairman 

M 
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O.A. No. 141 of 1996 

  

10.2.97 	 Though the case was adjourned for 

filing Of written statement on 3.2.97 for one 
week but due to abnormal situation like Bandh he 

,could not obtain instruction from the authorities 

therefore Govt. Advocate, Assam prays for time 

to file the written statement as. an exceptional 

case. For the ends of justice two weeks time is 

granted to file written statement. 

List on 21.2.97 for written statement 
and further orders. 

# 
Vice-chairman 

'~v  

f 

CT" 

trd 
dm-, lt7/4_ ';L IX.e 

t 	4' 
21.2.97 Dr Y.K.Phukan,learned 13r.Govt.Advocate 

submits that the State Government had filed 

written statement. Union of India has not 

filed any written statement. Ivie do not want 

Yto grant any further adjournment to the 

Union of India. 

Lis-t.cn 2.4.97 for hearing.: 

Me r 
	

Vice-chairman 

3~) 
P 9 

2 - 4.97. 	Heard counsel of the parties. 

Judgement delivered in the open court. C-P P 4_3  CLq 

IXA:q 	)L 	 The application is disposed oL No order 

as to costs. Order contain in separate 

;kj 	sheets. 

MeMer 	 V 	hairman 

trd 
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"CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH :.*.* GUWAHATI-5. 

O.A. NO. 	'141 of 1996 
T.A. NO. 

Shri Prantosh Roy  &  Ors. 

Mr. G.K.Bhattacharyya. 

VERSUS 

Union of India & Ors. 

2.4.1997 DATE OF DECISION 

(PETITIONER(S) 

ADVOCATE FCIR THE 
PETITIONER .(S) 

RESPONDENT (8) 

ADYOCATE FOR THE 
Mr. A.K.Choudhury, Addl.C.G.S.C. RESPONDENT (S) 

T HE HON 1  BL EE JUSTICE SHRI D.N. BARUAH VICE-CHAIRMAN. 

THE HON'BLE  SHRI G.L.SANGLYINE, ADMINISTRATIVE MEMBER. 

1 t~ helt-.her Reporters of loc'al papers may be allowed to 

sce the 	 ? 

2. To be referi- ed to the Reporter or not ? 

~3 . Whether their Lordships wish to see the fair copy of 

the judgment ? 

4. Whether the Judgment is to be circulated to the other 
Benches ? 

Judgment delivered by Hon 7 ble Vice-Chairman. 

1% 
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CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Original Application No. 141 of 1996 

Date of decision : This the 2nd day of April, 1997. 

The Hon'ble Justice Shri D.N.Baruah, Vice-Chairman. 

The Hon'ble Shri G.L.Sanglyine, Administrative Member. 

1. Shri Prantosh Roy, I.F.S., 
Son of Shri Brajendra Nath Roy 
At 	present post6­d~_ ,~as -A-ssistant- 
Conservator of Forests, 
Sonitpur East Division 
Biswanath Chariali. 

2. Shri . Raj Pal Singh, I.F.S. 
Son of Shri Shyam Lal 
At present posted as Assistant 
Conservator of Forests, Sonitpur 
West Division,. Tezpur. 

3. Shri K.S.P.V. Pavan Kumar, I.F. S. 
Son of Shri K.V.N. Nagendra.Sai, 
At present serving as Assistant Conservator 
of Forests, Manas National Park, 
Barpeta Road, Barpeta. 	 Applicants. 

By Advocate Mr. G.K.Bhattacharyya., 

-versus- 

1. Union of India'(Represented by - 

Secretary to the Govt. of India, 
Ministry of Personnel, Public Grievances, 
and. Pens ions~ , Department - of _Peraonnel-
and Training, New Delhi. 

Secretary to the- Govt.of India, 
Ministry of Environment and Forests, 
Department ofForests and Wildlife, 
Prayavaran Bhawan, C.G.O. Complex, 
Lodhi Road, New Delhi. 

2. State of 	Assa'm,. ~ : (Represented by the 
Commissioner and Secretary to the Govt. 
of Assam, Forest Department, Dispur, 
Guwahati). 

3.-  State of Meghalaya (Represented by the 
Secretary to the Govt. of Meghalaya, Forest 
Department, Shillong). 

4. Chief Secretary to the Govt. of Assam, 
Dispur, Guwahati. 

5. Chief 



Chief Secretary to the Govt. of Meghalaya, 
Shillong. 

Union Public Service Commission, 
Dholpur House, Shahjahan Road, 

.New Delhi. 	Represented by Secret'ary, UPSC). 

.7. Principal Chief Conservator of Forests, Admn., 
Assam. Rehabari,' Guwahati. 

Respondents 
By Advocate-Mr. A.K.Choudhury, Learned, Addl. C.G.S.C. 

0  R  D  E'R 

BARUAH J. (V.C.). 

TKd-&e three 	applicants 	have 	filed 	this 

application praying interalia . for a direction to the 

responden . ts to treat the applicants , that they had been 

promoted to the Senior Scale from the date of their 

selection i.e. with. effect 
, 

from 1.4.95 in respect of 

applicants No. 1 and 2 and with effect from 1.4.96 in 

respect of applicant No.3. The facts for the purpose 

of disposal of this application are 

the applicants were appointed in the Indian 

Forests Service : t-he applicant No. I was appointed in 

September 19911 applicant - Nos. 2 and 

' 

3 in the year 

1992 and since then they have been serving as 

Assistant Conservator of Forests in various places. 

The contention of the applicants is that on completion 

o f 4 Y~e ~ars o f service as per Rule, 3 (1) of Indian 

Forests 	-Service (Pay) Rules, -Ann.ekur ~e' 	- ui;de 
. 
Tin'e~ :h6ve, 9 

been. issQ Od by the 	Government of India, Ministry of 

Environment 

k/ ' , 



Environment & Forests, New Delhi. Under the said rule 

and the guidelines,  the applicants are entitled to be 

promoted to .  the s-enior 'scale. However, they were not so 

promoted under the said rules and the guidelines. 

Being aggrieved by and dissatisfied with the in-

action of the Respondents the applicants separately 

,
submitted 'rep resentations Annexure 2 series by the 

applicant No. I and Annexure 3 by the applicant No.3. 

In p-eiragraph"' 10 'of!  the appli,,c~ation -, khe , .,  ap.pli.cants: 

have s .tat!ed~ ,,- tha.t,--thO ~ repr-esent,-ation8. ~ h-ad not ,- 'beeTi disposed of 

till filing of this application. Even now, to the 

knowledge of the applicants those representations have 

not yet ­. been disposed of. The present applicant has 

been filed for the failure of the Respondents to promote 

the applicants as per , Rules!and guidelines. 

Respondents have entered appearance and have 

filed written statement di~s`putingl the claim of the 

applicants. In paragraph 3 of the written statement the 

respondents have state d interalia that the applicants 

had not been promoted to the post of senior sc6le in 

view of the fact that they failed to pass departmental 

examination. 

We have heard Mr. G.K.Bhattacharyya, learned 

counsel appearing on behalf of the applicants and Ms. 

M.Das, Govt. Advocate, Assam appearing on behalf of the 

Respondent Nos. 2 and 4. Mr. A.K.Choudhury, Addl. 

C.G.S.C. on behalf of the respondent No.' I (A) and (B). 

The contention of Mr. Bhattacharyya is that passing of 

	

the 	departmental 	examination was not 	condition 

precedent for promotion to the post of Senior Scale 

...... post 

\ % 11 
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post. Therefore, the ~ action.  of the respondents in 

denying. the right of th'e applicants was arbitrary, 

unreasonable & unfair and contrary to the provisions of 

law. -Mr. Bhattacharyya has also drawn our attention to 

the Judgement and,Order dated 19.7.1991 passed by this 

.,Tribunal in O.A. No. 198 of 1990. Mr. Bhattcharyya has 

specifically drawn our attention to paragraph 5,6 and 7 

of the said judgement passed. By pointing out to those 

paragrap,hs hebas ,t1i7ied ,  to show that the passing of 

departmental examination was not a condition precedent 

for getting promotion. He has also submitted that during 

that -time and even before also other, officer of the 

Govt. of Assam belonging to All India, Service were given 

promotion without requiring tPem to pass departrRental 

examination. I admitted. ,  .'by,. thiD:,  pa that~ the-Lpro'-Vision 

Eont,al- fied: in 1-a-11 ',1ndia_,_,Service's l'Act—tare- a~ - liccibl:o to ~ the' -memb6i~ s-' ppl 	 Of 

'

Indian Forests service. By referring to that Mr. 

Bhattacharyya submits that passing of departmental 

examination was not required for getting promotion to 

the senior scale. Mr. A.K.Choudhury does not dispute the 

legal position. He also submits that passing of, the 

departmental examination was not -.aie condition to get 

s e n i o r s c a 1 e . M ha6-, ;a mot, bee~ n alp 

the contrary. In the case of A.M.Singh and Ors. VS. 

Union' of India & _Ors.__ in Original Application No. 198 

of 1990 similar question came for consideration before 

this Tribunal. I-n the said decision , this Tribunal held 

thus : 

""Although 	the State Government 	in their 
counter have - pointed out the all four 
applicants have not cleared one or more 
subjects in the departmental examination, at no 
stage ti-11 the filing of this application, the 
applicants were told by the Government of Assam 

.... that 
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that as a matter of deliberate decision the 
State Government have decided to withhold the 
promotion of direct recruited IFS officers from 
junior time scale to senior time scale ....... 

5. 	Wb find that the judgement of-t.he above case 

squarely covers the present case and accordingly we 

dispose of this application with a direction to the 

respondents that if there are vacancies in the senior 

time scale, the applicants shall be deemed to be promoted 

to 	the 	senior time scalp with 	affne-+- 	-F ~-- 	4- 

respective due date. The applican 
. 
ts shall be entitled )to 

receive all the consequential benefits. 

6. 	This shall be done within a period of two months 

from the date of receipt of the copy of this order. We 

also give liberty to the re 
. 
spondents to revert the 

applicants to the juniortime scale if they fail to clear 

all the parts of the departmental examination for 

confirmation -  within one year of this order. For' that 

purpose 2nd respondent shall arrange to hold the 

examination within a period of one year, b u' not earlier 

than six months from the date of this order. 

Considering the facts and circumstances of ' the 

case, we make no order as to costs. 

trd 

(G.L.SANGLYI 
Administratije Member 

(D.N.BARUAH) 
Vice-Chairman 

0 
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IN E CENTRPI ADI~,'1NISTRATIVE TRIBUNAL GWIAHATI BENCH; 

E  
> 

GLAIAHAT I 

IN \ 
ci O.A. NO 	___J96. 

Shri Frantosh Roy and others. 

... Aalicants. 

-Versus-. 

Union of India and others 

..._2app ,site parties. 

I-,  PARTICULARS OF THE APPLICANr 

Shri Prantosh Roy . I.F.S. 

Son of Shri Braj endra Nath Roy 

At present posted as Asstt. Conservator 

of Forests l  Sonitpur East.  Division, 

Biswanath Chariali 

Shri Raj Pal Singh, I.F.S. 

Son of Shri Shyam Lal , 

At present posted as Asstt. Cowservator 

of Forests s  Sonitpur West Division , Tezpur 

Shri KiS.P.V. Paran kumar . I.F.S.. 

A 
	 Son of Shri K.V.N. Nagendia Sai 

4OW 	 At present serving as Asstt. Conservator 
cJ" 	

of Forests wanas . National Park, 

Coratd.. . 
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2: EAaT  I_a-),LARs F THE RESPQNDE ~NTS 

by' - I union of India (Represented 

(A) Secretary to the Govt. of India' 

ministry of Personnel and Pensiory)., 

Dep'artment of. Personnel and Training 

New Delhi 

(B) sectetary.to  the Govt. of India 

Atinistry of Environment and Forests, 

Department ~ of Forests and Wildlife, Prayavaran 

Bhawan q  C.G.O. Complex Lodhi Road, 

New, Delhi 

,, ~2) State of Assam (Represented by the Commissioner 

and SecretarY to the Govt. of Assam Forest 

Department Dispur, Guwahati 

3) State of Vleghalaya (Represented by the Secretary 

to the Govt. of Meghalaya, ForestY Department t  

S Shillong 

V14") Chief Secretary to the Govt. of Assam, 

Dispur, Guwah*ati 

Chief Secretary to the Govt. of Yleghalaya 

Shillong 

Union Bublic Service CommissionAt 

Dholpur House l, Shahjahan Ro,ad New Delhi 
by 

Principal Chief Conservator of Forests., Admn., 

Assam ~~ ari, Guwahati. 
All 

contd.. 
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3: THE APPLICATION, IS AGAINST THE FOLLOINIIIE ORDEELI-~- 

Action of the authorities in not ptornoting 

the applicants to the Senior Scale of the * I.'F.S. inspite 

of the fact that they are eligible and due to be so 

prorloted and there are vacancies to accommodate them 

4 #0  ' 	 The applicants declare that the subject 

matter of the orders is within the jurisdiction of this 

Tribunal. 

5: 	 The applicants further declare that the 

application is within the limitation prescribed U/s 21 

of the Administrative Tribunals' Act *  1985. 

6 : FACTS  OF THE  CASE: 

That the three applicatits have a common 

grieva 
. 
nce for not being prom#oted to the senior scale 

of the I.F.S. and as such they are approaching this 

Hon'ble Tribunal jointly and pray before this Hon'ble 

Tribunal to grant them permission to move this application 

under the 'CAT (procedure ) Rules , 1987. 

2) 	That the appd~llant ~b- I appeared in the 

competitive examination for selection . to the I.F.S. held 

in 1990 and on being selected, he was appointed to the 

I.F.S. in September , 1:991 and allotteO to the joint cadre 

of Assam and Meghalaya and the applicant No.I . was -alloc@ted 

t o A ssam Similarly , the applicant No.2 . on being 

Contd. - 

J 
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selected ' t  was appointed to the I.F.S. in 1991. and also 

allotted to the joint cadre of Assam and Meghalaya . Both 

the applicants No-1 and 2 have completed all the examina-

tions,, exercises, qualifying test prescribed under the 

I.F.S. (Probationer's Final Examination) Regulations, 

1968..Both the applicants have appeared in the Department 

Examinations held in,December , 1995 and the results of 

the examination have not yet been announced but thesame 

does not have much relevancefor the issue involved . The 

applicant ~b.l and 2 have completed 4 years' of service 

and as per existing rules and instructions of the Govt. 

of India, both the applicants become eligible for. 

promotion to the senior scale of I.F.S . on 1.4.95. 

That the applicant N6,3 also appeared in the 

competitive examination held in 1991 and on being selected, 

he was appointed to the I. F.S. (Joint Assam - Veghalaya 

Cadre ) and .  allocated to the State of Assam in 1992 

The applicant No.3 has applied for appearing in the 

departmental examinations to be held during 1996 but, as 

stated above, this has no relevance to the is ~-ue involved. 

The applicant ~b .3 was due - to be promoted to the senior 

scale of I.F.S. w.e.f. 1.4,96. 

That the applicants beg to state that under 

the I.F.S. (Pay) Rules, 1968 , Rule 3(l) provides that a 

member of the service shall be appointed to the senior 

scale on his completing 4 yearslof service subject to the 

provisions of Sub- Rule(2) of Rule 6(A) of the I.F.S. 

Contd.. 

MR/ 
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1~ 

(Recruitment) Rules, 1966 

Rule 6 (A) of the I.F.& (Recruitment 

Rules, 1966 lays down that qp officer shall not be 

appointed to the senior time scale of pay if he was under 

suspension or disciplinary proceedings were thstituted 

against him. 

Rule 6 (A) (3) of theRules also empowers 

the state Govt. to withhold promotion to,the senior 

scale till an officer is confirmed in service or till he 

passes the prescribed departmental examinations The 

applicants state thatthe State Govt. has not taken till 

date .. to the best of the applicants' knowledge, any 

decision to withhold promotion to the senior scale on the 

ground.of not clearing the departmental examinations or 

for any other reasons- l even after the observations made 

by this Hon'ble Tribunal in Ot.A. 198/90 decided on 

19.7.91 (A.M. Singh and others - Versus - Union of India 

and others) . 

5) 	That y  apart from the provisions of the I.Fq- 

(Pay.) Rules, 1968 and the I.F.S . (Recruitment ) Rules, 

1966 regulating promotion to the senior scale, the Govt. 

of.India,, Ministry of Environment and Forests, by letter 
~b.20014-22/87/I F.S.-Ij dated 27.4.87, clarified the 

position regarding appointment of I. F.S. offl7 icers to the 

senior time scale and others. By the said instructions ., 

it has been clarifi6d that the first day of April of the 

Contd. . 

M 
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relevant year would be reckoned for the purpose of computing 

the requisite number of years of service for promotion to 

the senior scale .. 

A COPY 6f the said instructions dated 27.4.87 

is annexed herewith and marked as Annexure—I. 

That, from what is stated above, it will be 

app a rent that under the Rules and instructions from the 

Govt. of India t  an I.F.S. officer -on the first day of 

April of the year he completes 4 years' of service becomes 

eligible to be promoted to. the senior - scale subject to the 

condition that he is not under suspension 'and no disci-

p ~inary proceedings haf#e been instituted against him. 

That . the applicants beg to state that , though 
the appiicants No.1 and 2 become eligible and due to be 

promoted to the senior scale after 1.4.95 and the applicant 

~tb.3 after 1.4.96, the State Govt. did not take any steps 
e to promotep - them to the senior scale . on the otherhand, 

inspite of the fact that -  on.1.4.95 atleast two direct 

recruit I.F.S. officers were eligible for being promoted 

to the senior scale, the State Govt. . for re ~ sons best 

known to them, have allowed State Forest$ Service Officers 

who are not even on the select list to hold charge against 

atleast . 3 cadre posts and even till date, though th e 

applicant ~b.3 has also become eligible, State Forestj 
Servilce officers are holding the cadre posts against which 

the applicants ought to have been promoted. 

Gontd.. 

M 
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8) 	 That the applicants beg to state that Shri 

A~up Kumar Srivastava who was 

' 

appointed alongwith 

applicants No. I -and 2 in 1991 and was allocated to 

Meghalaya, has since been promoted to the senior scale 

in due time and this fact will show the injustice done to 

the applicants. 

9). 	 That the applicants beg to state that the 

State Govt. has, all along, given a step-motherly attitude 

to the direct recruit I.F.S. officers in the matter o - f 

their promotion to the senior scale and it appears that 

most of the . officers,of earlier batches were promoted to the 

senior scale A th retrospective effect only after they 

approached this Hon'ble Tribunal and after directions were 

passed by this Hon'ble Court. 

Shri Akhtar Hussain Khan, direct recruit 
officer of 1983 batch and Shri Chandra Mohan and three 

others of the 1984 batch had also filed applications before 

this Hon'ble Tribunal f or promotion to the senior time 

scale and the aforesaid applications were numbered as 

O.A. 128 and 164/88 and this Hon'ble Tribunal, by a 

common judgement dated 25.7.89 1, directed that the Uve 

petitioners be deemed tb be promoted to the senior scale 

w.e.f, their,  respective,  due dates. 

7( Similarly, three other office/s of 1985 bat-ch 
namely,. S/Shri D. Bankhawal, N.K. Basu and S.K. Srivastava-
who had . completed 4 years ,  of service in 1989 and were not 

0 
contd ... 

M 



given the senior scale, approached this Hon'ble Tribunal 

and the same was numbered as O.A. 160 (G) 89. This Hon'ble 

Tribunal . by judgement dated 13-9.90, after considering 

the entire matter and relying on the decisions of earlier 

two cases , , directed that all the three applicants . be  

deemed to be promoted to the senior scale w.e.f . 1.4.89. 

Similarly 4 other officers Of 1966 batch, 

namely Sh±i A.M.Singh 	Smti Ranjana Gupta, A.K. Johark- 

and Shri J.10. Kouli who became eligible to be promoted 

to the senior time scale on 1.4.90 and were not aiven 

promotion due,, approached this Hon'ble Tribunal and this 

Hon'ble Tribunal in O.A. 198/90, by j?Adgement dated 

19.7.91, also directed that the applicapts would be 

deemed to have been promoted w.e.f. i.4.90 .(The applican-

ts crave leeve of this Hon'ble Uribunal to rely on the 

judgements of the aforesaid cases at the time of hearing 

10) 	 Thatthe applicants, seeingthe plight of the 

seniors and, anticipating that similar treatment-  would be 

meted out to them , submitted representations to the 

authorities well in advance of the due date of.promotion 

to the senior scale but there has. been no response from the 

authorities and the - applicants have not yet been promoted 

to the senior scaile though, as stated earlier, they were 

eligible and due w.e:f. 1.4.95 and 1.4.96 respectively 

It will be relevant to mention here that the present 

applican ~q  at . no  point of time, were placed under suspension 

I \ 

E:l 

Contd.. 
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and no departme.ntal proceedings had been init iat ed 

against them and as such there can be no j u st if icat ion 

whatsoever in denying them piorpotion to V ie senior scale; 

more so in view of the earlier judgrr.ents of thi.s Hon'ble 

Tribunal. 

-1tions filed by the Copies of some represent, 

applicant No-1 and 3 are annexed herewith and marked 

as Annexure -II and III  (series) 	(The applicant no.2 

had, also submitted similar representation and the 

applicant craves leave of this Hon'ble Court to produce 

and rely on it at the time of hearirg) 

7-, DHAILS OF REIVEDY EXH S'TED: 

The applicants had submitted representation 

to the authorities for promotion, but till date there 

has been no response. 

8 	 The applicants further declare that they 

app li C@t 4 have not previously filed any 	-Lon, writ appli- 

cation or suit regarding the matter in r- ,I:spect of 

which this application has been made before any Court of 

Law or any other Bench of this, Tribunal and no such 

application. /writ application or suit is pending. 

9 : RELIEF SOUGHf AN) GROUM  : 

I) 	For that the )ction of the authority in not 

promoting the applicants to the senior scale of the 

I,-F.S. has resulted in violatior -i of the Rule s,instruct ions. 

contd ... 
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of Govt. of India and also Artic1e 14 and 16 of the 

Co n st it 
I 
 ution of 'India and as such the action is bad in law 

and this is a fit case where this Hon'ble Tribunal will 

exercise jurisdiction and grant relief. 

For that under the provisions of the 

I.F.S. (Pa Y) Rules and I.F.S. (Recruitment) Rules read 

with Govt. of India's circular dated 2 7.4.87, the 

applicants, on coripletion of 4 years, are entitled to 

be promoted to the senior scale and since they are not 

under suspension and no disciolinary proceedings have 

been initia ted against them, there can be no justification 

whats,.eVer in d.epriving them promotion due to therr and 

as such the action of the authority is bad in law and liable 

to be set aside. 

For that the action.  of the authority in 

denying promotion due to them under the Rules amounts to 

withholding of prcmotion which is a penalty and as the 

procedure laid down for imposing pei,alty has been 

followed, the i 'uaned action is bad in law and liable F.rP 

to be set aside. 

For that, though the appli'cants were 

eligible and available to be pror.oted to the senior scale,' 

the authority illegally have allowed 1S.F.S. Cfficers 

to hold cadre postpin violation of the Rules and as such 

t1l, e a. ction of the authority ir7 bad, in law ard liallbe 

to be set asi( Je. 
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V) 	 For that inspite of several judgments oassed 

by this Hon'ble Tribuiijl in respect of the s ~-rre mat t er, 

the authority i 	GU 5 fl"ting the orders and the officers are 

beiriq made,  to approach this 	Honvole Tribunal for 

promotion Which is otherwise due to therr. and as such 

t' is is a fit case when -this, Honl -ble Tribundl will exercise 

jurisdictior -1 and grant relief. 

9 0- 	RELIEF  EOUGFff A',,D  FRAYZR 

It is, therefore, prayed that your 

Lordships would be pleased to consider what 

is stated above, adrriit this application, ask 

the opposite p.arties. to show cause a ~ to why 

the applicants should not be deemed to have 

beer promoted to the senior scale w.e.f. the 

date it w4 due af-,d after perusing the causes 

shown, if any, and hearing the parties d* ,.rect 

that the applicants ~b.l arid 2 be deemed to 

have beei ~. promoted to the senior time scale of 

I.F.s. w.e.f. 1.4-95 and the a0plicant ~'.'Io-3 

from 1.4.96 and/or pass any other oruer/orders 

as your Lordships rray deefi, fit and proper so 

as to gr,-;, nt relief to the applicants. I 

10. INTERII. ORDER 

It is further prayed that, IDending disposal 

of this application, yo ur Lordships would be pleased 
r" - 

to direct AResponderits narticularly the State G-)vt. 

contd ... 
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respondents riot to promote C-IflY 	i-cer 

to the vacant post of sen -'Lor time scLle f -)r 

the ends of justice. 

,N, ,-d for this act of kindness, the petiti-ners, as i ~ -, c5uty 

boul-d , shall ever pray. 

Does not arise . 

Postal ).Yder No. 09 314. G ( - --~ S' 	dated , 94. S--  96 

iz-.s ,-Ied L~ y 11- he Post Office at Guviahati- 

c.- ,nt d . . ~ 



*I 

— 13— 

VERIFICATIO ~' ,14 

I, Shri Prantosh Roy , I.F.S., son of Shri 

i3rajendra Nat ~,  Roy, aged about 32 yeals, presently 

working as the Asstt.Gonservator of Forests, Sonit- ~ , ur 

Last Division,Biswanath Chariali do, hereby, state that 

I am one of the applicants in this Ep.-lication and 

I verif y t hat the contents of paragraphs 

10 	 are true to my personal knoi. ~.11edge 

and those made in paragrar 	ki;.> 	 are phs 

believed to be true on legol advice and I have not 

suppressed any-material fact. 

(Frantosh Roy) . 

Sic nat, u re  . 



AN'NEAUAE_ 

No. 2001 4-22/87/IFS-11 

60vt. of India 

ministry of Environment & Forests t  

L) eptt. of Environment t  Forest & Wildlife- 

Paryavaran Bhawan, 
CGj Complex, Lodhi hoad, 
New*'Delhi 110003. 
Utd. 27th April 1987. 

To, 
The Chief SEicretaries to 
All the State Govts. 
,~, U ID  : li6 	Rules, 1968 - appointment to the senior 

f time scale, junior administrative grade-Vianner o 
computation for eligibility for appointmeot. 

R e f -. IFZ*) (Pay)' Rules as amended in this Deptt's notifica- 
I 	

tion No.' 11030/17/87-AIS(II) dtd.13th March 1987. 

Sir, In continution of the Ministry of personal Public 

Grievances and Pensions (Deptt. of Personnel & Training) 

letter No. 11 .030/22/67-AIS (11) Dtd.31.3.87. the position 

regarding appointment of Indian Forest Service Offiters 

to the senior time sc; ~ le, junior Administrative Grade 

and Selection G rand is clari ~ ied below 

According to the proviso to sub-rulw.(1) of rule 3 

of the IFS (PaY) rulespl986 as amended in this D eptt's 

notification dtd. 13th Uiarch 1 87,a member of the service 

shall be appointed to the senior time scaie on completing 

4 years of service subject to the provisions of sub-rule 

(2) of rule-6A of the IFS (Rectt.) Rules,1966 Similarly, 

he shall be appointed to the J unior Administratilwe 

Grade on completing 01 Years of service. Further, under 

the proviso to sub-rule (3) of Rule, 3,no member of the 

service shall be eligible for appointment to the 

selection grade unless he has entered the 14th year of 

service. For the purpose of these appointments, completion 

of 4 yearsp 9 years of service are to,--be calculated 

from the year of allotment. 

A question has been raised with regard tot he method .  

of computation of years of service,under thos4`rules.Jt 

been noted thnt the prootationary training of direct 

Contd 
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-mences in the month o f  April/I~Jay a recruits con nd therefore, 
they will be completing 4 years, 9 Years* of  13 years of 

service, as the case' may be in the m:)nth of April/'ay. 

Fiowevbr, sc-me ( f the officers might join later, creating 1—  .4 q- 

a'iituation 1~bere -#e seniors, become el.igible f or promotion 
latter than thfrr *-Junio'*  i rs in service. In order to remo ~ . such 

-il ~ s, it has been decided thj;t the 1 st day of April arlom, ic 

Of the reltvant year sh'all be '  reckoned for the purpose of 

c  -)utina the requisite number of years of service tinder -, 'h 
o in~ 

those rules. 

4. 	The position in so far as direct reL.LUit' L 'ar e 
concerned is clarified as under 

(a) Ap~ointmen't to Senior Time Sca.le 
An O*fficer shall be eligible for appointment to 

the Senior Time Scale at any time after 1si April of 
the Yenr 'in which xt he coinplete!; 4 ye ars of service 

J ng on the NyNii availaOility of a vacancy in depend- .  
that year subjict to the provisions of the IFS 
(Hectt) 'Rules, 1966. For, example, an off li cer those 
year of a~lotment is 1983 may be appointed the 
senior tilile scale on t or before 1 .4.&7. 

(b) 	Appointment to vie i unior Adniinistrative Grade 
An officer shall be allowed the Ju'nior Administrative 
Gradeon 1 st April of the year in which he 
completes 9 years of service. This grade is non-
functional and shall be ad lTli Ssible without any 
scree 

' 
ning, to all the officers in the senior time 

scale who have completed 9 years of service on the 
said date'. For example, an officer ahose year of all-
otinent is 1987 shall be allo ~,., ed the J unior Admin'istrativ 
urade on 1.4.87. 

c) 	Appointment to tl:e Selection Grp' de. 
An off _et shall be eligible for appointment to the 
S el ec t.'-n Gra de a t a ny time a f ter 1 s t Ap ril 0 f th e 
Y -ar in_~.,iich he completes 13 years of service 
subjict to the ~ rovisioris of the indi a n Forest 
Service (Pc3y) Rules 196i'. zind su ~) J c-ct to the 



of a vacancy in the selection av a ilab il-ity 
allot-ment 

(3rade. For ex ample y  an o f f ic e r who sc,,, ye,, r of 

is 1974 	
ointrnent to the 

Is .1 11 be eligible for a pr 

~Ira I d's on or af ter 1 .4 . 87. Se ectio~) 

the service 
5. 	~,Jith re"6-ard tot he officers appoi.nted to 

co.mn.u.ting their. 
by pro motion/:selection, the date of 

eligivilitY to the J u,~ior -Adm,inistcrat.ive ~rade 

selection gr,ade, an cor,:-letion of 0. years and 13 year ~z 

o f s ervice respectively, shall. be  the first-day of the 

month following the month in y1hich the off icer has 

completed the prescribed nunber of YCal - q Of ,,.,rvice. 

6. 	These instruct one-will not adv - rsely affect those 

officers who have been promolLed t ,:) the Senior time scale 

or Selecti6n - G rade prior or 13th Karch 10,87, the date or, 

J 	which the pay rules have been amended. 

Yours f a i V-if ul IY, 

3 d/ - 

Vri c. 	"I ;" 

Copy to 

All Minilstries/u , ~ ptts. in the Govt. of India. 
4 

A20 . 
k 



T 
The 	Principal Chief C,,nservat 61.- 
of F'nrosta(Administrntinn), 
Aasnm,lia hnb ari,Guwal, nt i. 

bub 	n Flro.motion 	to the 	rank 	of 	D.C.1' *  

Sir, 
Wi th duo respect I liko to inform you that 

joined 	in . Indian Forest Ser v i ce 	in.  1991 	at 	junior  

time 	scale.Now it 	is fourth year runninU.1 have 	-.39 pwsed x*J *k 
all the exercises qualifying tests prescribed 	under 

I.F-S-FiBgulationx 	1960.5enior 	time 	scalEa 	is d tie 	in 

199,5. 	It is 	given effect 	in 	general froro 1st 	April 

start of a new financial year.I am requesting 

You to take necessary action in this reUard. 

All this for favour of your kind informa- 

-tion and necessary a tion. 

Thanking yo 

Yours faithfully, 

(PliANT05H 	R 	I-F .5. 
Asstt.ConserVator - of forest s , 
Cnchar Divi ~iion,Silchar. 

Dated,Silchar 

The 	7th Feb/ 1 .95. 

Frn P_atC 	dye -ro .7-7,4 ! ,1,', 	.4 

124 
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To, 
IN 

The Principal Chief Conservator'of Forests,, 
Assam. Rebabcari, 
Guwabati-B. 

Subs- Promotion to the Rank of D.C.P. 'Arom A.C.F. in the 

Assam Cade of an I.F*So (AIS)Pfficero 

Sir, 

With due respect I like to ingorm you that I Joined 

in Indian. Norest Servicc in 199.1 at ~Iussarie. I have passed-

all the exercises. qualifying tests prescribed under I.F.S. 

regulations 1966. 1 came to know that a No.of senior scale 
I.F.S. KC 	sts" are lying vacant.As per ,  with I.F.S. 

R~~Po  
. gegulation senior scale is due from Ist'April 1995. 1 will 

be'highly obliged if timely action are taken so that I may 

get the senior*scale and the rank of D,C.F. as early an 
Possible. All these for favour of your kind information and 
necessary action, 

ThanIcing You. 

Yours faithfully,, 

10yo I.FVSO PRIUMOSM 
ASSISTANT CONSERVATOR OF FORESTS 
SONITPUR r,, AST DIVISION, 
0/0 D,r~ .0,,,S0KITPVR ENNST D--."VN, 
P * 0., 1 -B I:T~ 1ANAT11 CHARIALI, 
DTST$-S0NXTPUR,ASSAM 0  
DATEDs-B4CHARTALl e  .25L11/1"M 

Copy to Commissioner and Secrethryto the Govt.of 
Assam, Forest Deptt,,,Dispur for favov' r of his kind informa-'i 
tion and necessary action. 

ThanXing You. 
Yours faithfully, 

(.PPANWOSH ROYo I.F.S. 
ASSISTANT PPNSERVATOR OF FORE5TS, 
SONITPUR PAST DIVISION *  
0/0 D.F.0.,,' SQNITPUR EAST DIVN *  
P.,0'.3-BIGSWANATH W-MIAL1, 
DISTs- S0N1TP1JR,ASSAr4* 
DATED  s,-BLqkIARIAL1 25Z4Z1995 *  

9989998 
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The Secretl,'ary to the Govt-of Assam $  
Jorest - Departmentp Dispdro 

T  'brough''the jPrjnoipal Chief Conservator ot 
Fore'stap Assam, Rehabari t  (hwahati;-8 ,* 

FromotloA.'to senior timie soale of wSWO) 

U/ith due respect like 	inform you that 

I joinqd in IbFos*. In 1991 ,P 1 have,passed all the exorcises ;, : *,. 

qualifyIng tests preacribed underl.P @S& rewaationa 196.80.... 

My Pronotion ia-due sincelst April # i995 under Rule 6(A) of.4;.i!" 

thq.loris# (Recruitment) Rules o  1966 read  with adolaistrative m , 

L natruction Issuod from.Govto of.XrAia to Statoo on 24*90-73p 

13*391987 and 24,4,iqa76 ~ 

I came to know that a Np* of senibr soale 

Mcadre" Posts vtWying vacant,, I will be .  highly op4aed If 

X am promoted to seniw time scale with offeet from Xist 

April# i9956 ~ 

Thank.ing- you,* 

Date'd. Quwahati the 
Yours faithfullyt  

14 "~L~ 

Prazito'sh Royo  VS 
A901stant'Omservator of ?orosi4"!-` 

- 004itpur 
Disranath CharaILO: ,0-, I ' 



TO *  

The Secretary# roreit Delpartmeut. 
Dispur. 

Through the Divisional Forest Officer,sonitpur Ea3t 
Pivi Sion, M iswan ath Chariali, 

Sub:. 	r-komotion to "Senior time Sca' 0. 

Sir, 

Mith due respect I would lik(.~, t~o inform you that 

I am an IoFaseOfficer jpined in 1991 0  1~~m eligible for 

Promotion to Senior time scale since ls ~ AprJC,1995 under Jftule 

6(A) of the I#F*S.(recruitmcnt) Rules 1966 and Rule 3M of the 

least six Pastq were lying vacant at 

that point of timea  It is already six Months'delay anel I have 

not recipmed any single letter from the, Govt. instead of my 

repeated writtings and 
, 
-~alegram. My frivnds in othe.r two All 

India Services( XoA,S o & 1,P.30were r-rr,*,)jnntr-,J to 	time 

sca e long back. It has created in me tramcniv)us am ,)iant of 

mental agony and depressien, I zin requerting Y'-.)U to do, the 

needful so 1:11at I am promoted to senior timl scale as early as 

possible with 
. 
ef fect . from Ist AprC/l 

 995 and be ontAff" to 

all consequential benefits,, 

All these for favour of your kind information ana 

necessary actizn o  

Yours f aitlifully e  

Mated,Chariali 

21/0/95 	 PRANTOSH RRY. 	os.) 
ASSISTANT CONSERVATOR OF FUESTSs 

SONITPUR IMST DIVI310NS 
f ANA 

ADDRESS 

AS31STANT 'CONSEnVATOR OF FORESTS2 
SONITPUR EAST DIVISION: 
o/o D.r.o.(TrmniToRIAL 
V.0 MISV;ANATH CHARLNLI 
D15TS SCINITPUR (ASSAM 
PIN 2784176 



TO. 

The Commissioner and Secretary,Fqrest Department, 
Dispur,Guwahati. 

Tbrough proper channel. 

Sub:- 	Prsmotion to "Senio-r time scale". 

My earlier letters dated 25/4/19t 5 Ref z 	 ,23/9/1995 and 

21/9/1995 addressed. to you or a popy given tQ you, 

S ir, 

With due respect -1 like to submi ~~ before you the 

following few lines for y9ur kind consideration and sympathe-

tic actiDn. Sir, - I am an I.F . S.Of f icer of Assam Cadre f rom 

1991 batch. My promotion to "Senior time pcale" is due since 

Ist April 1995 under Rule 6(A) of the I.F;S.(Recuitment)Rules 

1966 and Rule 3(1) of the I.F.S.(Pay) Rulo's, 1968. So it is 

already nine months since my promotion wa$ due and it has 

incurred a big amount, of financial-loss fpr me. I will be 
highly obliged if ymu do tbe necdful for-  fny prtDm-,'.NtioDn as. 

early as Pzsdlblr-- with effect from Ist Anril 11)95. 

Thanking you. 

Yours faithfully, 

DAted.Chariali 	 PRANrPOSH ROY.I.F.S.) 
8/12/1995. 	 ASSISTANT CONSFNIVATOR OF FORE,ST,S: 

SONITPUR EAPT DIVISION: 
B_IS'V'JANATH CHOIALI. 

Enclosures 

My earlier letter dated 25/4,/95 

My earlier letter dated 23/ ~3/95. 

My earlier letter dated 21/0/95. 

(I) Advance copy t ,,> tbe. Commissio ner ani pecretary to the 

Govt.of Assam,Porest DepartmentDispuF for favour of kind 

consideration and necessary action. 

(II)A(;vance copy to the Principal Cl~ief Conservator of Forests 

Assa)fehabari.Guwahati-8 for favour o4e kind inf vrmc~ tion 

and necessary action. 

Dated,Chariali 

8/12/95. 

Yours fe,ithfully, 

J 

PP-ANT06FI ROY. I.P.S o ) 
ASSISTANT CONSTrRVATOR OF FrURSSTS: 

SONITPUR E,,~ST DIVISION: 
niStIANAT,14 CIIARIALI. 

@ @ @ I @ r1an-5 @ 
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14 i ~ —1 ,  

GOVEMMENT OF ASSAM 
OFFICE OF THE DIVISIONAL FOREST OFFICER:.;K.E.DIVN..GLJWAHATI: 

M emo No.A/~-44/N~-N/ 	 Dt. 	21.7131~ (* 

To, 

The Conservator of Forests 
Central Assam Circle 
Guwahati__1 

Sub:— 	Prayer for the Promotion to - the rank of 
Deputy Conservator of Forests . 

Sir, 

With reference to the subject above, I ha've 
the honour to forward herewith an application dt..15-3-96 
r e ce ived - fr sm Sr i K. S. P. V -Pavan Kumar , A - C. F. addr e s sed to 
the Commissioner and Secretar ~ j  Forest Department,Govt.of Assam 
pDaying for the Promotion to the rank of Deputy Conservator' 
of Forests e  which is self explanatory for favour of, your 
needful action 

Encles- As above 

Yours faithfully 

DIVISIONAL FOREST OFF- ICER#- 
KAMXP EAST DIVN.GLNiA~WU 



To 
The COmmissioner-Secretary, 

	

Dept. of Forests,1 	 Date:15-3-1996. 
Govt. of Assam. 	 Station:Guwahati. 
Dispur. 

Subject:- Prayer' for the promotion to the rank of Deput y  

	

I 	 - Conservator of Forests. 

Sir, 
1, K-S-P-V-Pavan Kumar, belong to the 1992 batch of the Indian Forest Service 	am currently serving as Asst.Conservator of Forests, attac ~' ed to the P.C.C.F.,Assam, and have been working 

at the Kamrup East Division, Kacherighat, Guwahati, as per the 
di 

I rective of the P.C.C.F.,Assam, from February 1995 onwards. 
I beg to ~ state that I will be completi-ng four years of service by April Ist, 1996, and thus will become eligible for the promotion to the rank of Deputy Conservator of Forests by 

	

date. I may kindly! 	 thal 
be promoted to the rank of Deputy Conservator of Forests as per MY eligibility, and allowed to be Posted in one of 

the cadre Postsianywhere in Assam, subject to the vacancies. 

Thanking You Sir, 
Yours Fai hfully, 

bilk 1,4, 4 

(K.S.P.V.pavan  
Asst-Conservator of Forests, 
Kamrup East Division, 
Kacherighat, Guwahati. 

Copies to: 

*C Ommissioner -Secretary, Forest Dept., Govt. of Dispur. 	 Assam, 

*'-C-C.F.(Assam),Rehabari, Guwahatl. 
NC-C.F.(T ~ 

; A),RaJgarh Road, Guwahati. 

For information and ne essary action. 

[K.S.P.V 

. 

Pavkmar~ 3 
Asst-Conservator of Forests, 
Kamrup East Division, 

%~-A 	Kacherighat, Guwahati. 

Ob 
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of the I.F.S. Ila t e of P -,a ba t ion Cr  
Departmental Dat e of 	Subject Subject 
-T'bmm'nat 'On 

1 &nmOuncement 	Pa ss ed 
# Of the sippeered 	

Rema,-ks 
held iAresult vide Res u2.t 

APSCI B  not yet 
notIfication  anncLMced 

barl P. P.0  Y 	
to 

95 	
Vide APSCIsl-. 	Assamese 
]No. 94 APSC/ 	2a. Hindi 
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C4 AN  NE XURE 

T~ T 	 Vy T ".;'.L Q H 
Y. 	-A- 
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C.1 20 Lh 

1.7 	0 

In .  excercise of the Powers conferred on the , Assam 
Public c, 

"r_v ~ ce COmMission vide Government Notjfjc,-jtion' ~NO. AAP/ 
dated 27_P__Gq the Commission is pl ea ~sed to (lirc, 

Pul-J' - ~ c"tion (if tho results  of the H,~ lf yc ~,_rly Departmental 
Im 	1 _ 1 Qld from 3rd November, J.9 ,)5 -to  C)L ~ j November, 1995 

Ule,  Officers of the f . o ej:vjcO  

 

POL C r 

P E T 

r) ID  -R AT IV r, 

7, 	1.7  

r~ T_GISTRAR 

J_~GRYCIJLTURE 

T - 'P . DA S 
Ch i rf ~na rj 

A s s n rT, p, 	c, 

1~7 



A L:) 

t c 0 t I L, ry a to r- 
Fo r r-I 3 t S c) n j. L p u r 

c- z p u 

--7\C*"]. 	2 

F 	[1 	01.1 J 

RO!"Ll NO 	u  1 IJ";:cP 1 ~ 	VI I! I II 

Forest La ~v 

0.1) .'\ccoul -)t--,,s (1,!J.Lhout !Dook ~ .7,) 

Assame-se 

Pr ,,Emtr)sjj Poy .,I,CF, 
- 011  j_4- IDUr T- -":Ist Forest 

1-3 i b. w a I)a t I I 
C.i ~lriali, Sonitr-ur. 

118 (A) 	(i) Assamese 

(ii) Hindi 

182 (A) 	( J-) 	 U.-1 w (NithOUL Pook.,:;) 

A s s a m e s e 
Conso--V,-:ItOr of 
Shillong, 13engaii 

gh 	l a -, 7 a 

lrafulla 	Ch. 	-Qarma,,, 352 Land Revenue 	(I'lithout Dooks) Asstt. 	Conservator of 
Forest, 	N.r. -P.Rangers' 
College, ialukh)ari, 

m r u 1:) 

6. 	Raghunath Boro,!\cj, , 352(A) AccOu'-)t-,,3 	(Witr)out 	1300k,"s) Haltug ,--lon Divn. 
Ko?ra -i  har. Assamesc~ 

Bengali 

(iv) 1-iindi 

T. P. DAS 

C 0 I'-O'D ...... 26/- 
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GOVERNMFNT OF ASSAM 4*1-'OFFICE OF THE PRINCIPAL CHIEF CONSERVATOR OF FORESTSSsASSAMs 
GUWAHATI—S,. 

No. 	/3~ Z oyoll Cy-7..,, 9at@,d,,0uwahatI ,the 6th January/97. 

Top 	
The Commissioner and Secy.te the (3*vt.of Assamp 
Forest Department #  Dispur p  
(juwahati-6. 

Subs— 	Fassingout of Departmental Examination by the 
I.F.S prabationers. 

Sir 
As dismsed, I am furnishing herewith the statement she-

wing the subjects passed as well appeared In the Departmental Exami-
nation in respect of the following 1.F.S. prabationers so for record 

available in this office. 

1. Shri . Prantesh ftey.I.F.S (1991) 

'29 Shri Rajpal Singh, I.F.S (1992) 

3. Shri K,'S".P.V. Pqwan Kumar,I.F.S. (1992) 

Yours faithfully #  

Principal hief  (;onservater of Forests, 
sGuwahati—S. 

W, 
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IN THE' 	NTRALa 	 TRIBUNAL 
ie  -
APM11T S 3 
IATI BENCH 

T GUWAHATI 

O*Ao 141/96 

Sri Po Roy and others 
Applicant 

_Vs_ 
Union- of India and others 

oeoo Respondentse, 

-The written statement on behalf 
of the State of Assam represented by the 
Commissioner & Secre ~Lary to the Government 
of Assam (Respondent No.2) and.the 	Chief 
Secretary(Rpspondent.N,o.4) is as follows i. 

I #  Smtis Reena Saikia at present 
-working as Deputy Secretary to the Govern- 
ment of Assam,'Department of Forest,, Dispur, 
do hereby solemnly declare and state as 
follows 

That the copies of the aforesaid 
application have been served on.Respondents 
No.2* and 4. 1 perused the same and under- 

stood the contents thereof* I do not admit 
any of the averments not borne out by recordso 
All allegations/averments which are'bot 
specifically admitted hereinafter are to be 
deemed as deniede ~ 

2e 	That I do not admit the averments 
made in the application which are not speci. 
fically admitted in this written statement* 

3* 	That with regard to statements 
made in paragraph 2(2'),it is stated that the 
I-FoSoofficers are required to pass the Six(6) 
subjects , in the Departmental Examination-o 

Contd.#42oo 
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The Six subjects are As follows 

Forest Law(without Books) 

- Accounts (without Books) 

Land revenue(without Books) 

Uv) Procedure(with Books) 
Assamese/`Bengali 

Hindi* 

The Half yearly Departmental 

Examination for Fordst officers was held 

from 3rd Nov# 1 1995 to 6th Nov* 1 1995* The 

results of the said departmental Examina-

tion was published by the- Assam-Public 

Service Commission vide their notification 

No*940/APSC/E-2/CON/HYDE/95-96 dt*20-5-96# 

In. the said departmental examination the 

applicant Nos*. 1 and 2 passed only in the 

following subjects as follows 

J*Sri Prantosh Roy t IFS -(i)Assamese 
(Applicant No* 1) 	(ii)Hindi , 

2#Sri Rajpal Singh,IFS-(i)Porest Law 
(Applicant No&2) 	(without 

Book) 
-(ii)Accoun'ts 

(without 
Book) 

(iii)Assamese 

As per provision of Rule 3(1) of 

IFS (.Pay) Rules,,1968,, a member of the 

service may be appointed to the Senior Scale 

on his,com pleting 4 years of service subject 

to the provisions of sub-Rule(2) of Rule 

6 A of the IFS (Recruitment)Rules # 1966* As 
per Rule 6 A(3) 0  the State Government.may 
withhold the appointment of an officer to 

a post 16"Qsenior time scale of pay,, ,  

Contdo**3**' 
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(i) till he is confirved.in the, s'ervice'c;k 

(ii)till he passes the,prescribed depart 
mental examination or ex0minationso 

In the instant case the applicants 

have not yet passed the prescribed depart. 
mental examination and they have not yet 
been.confirmeds As such the,applicants are 
not eligible for promotion'to the senior 
scale of,IvF*S ~ 

A photo copy of results sheet of 
the aforesaid departmental examination,' 
published by the Assam Public service 

Commission on 2095s96 along with.the state. 
ment dto 6*1&97 are annexed hereto and 
marked as Annexure 'A' to the weitten 
statemente 

4:, 	That with.reg ~rd to the statements 
made in paragr-aph 3(3),. 1 say'that the 
applicant No*3 appeared in the departmental 
examination held from 31*10#96 to 3ell&96 

in the following subjects.,A. 

.(i) Accouht 
Procedure 
Forest Law 
Ass.amese. 

It is to be stated here that the 
result of above examination held from 
31610a96 to 3*11*96 is not yet declared. 
Moreover the applicants should be passed 
in , all the re 'red subjects* And as such qui 

-ligible at present the appli*cants are not . e 

to be promoted to the senior scale of IFS. 

Contdo*o4eso 
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5* 	That with , regard to the statements 

made in paragraph 3(4). 1 reiterate and 

reaffirm the statements made in paragraph 

3 above#  I further beg to state that as the 

all the applicants have not passed the 

prescribed departmental examination in all 

the required subjects e  they have not been 

confirmed*'The Governments have decided not 

to promote the applicants to the senior 

scale* 

69 	 That with regard to the statements 

made in paragraph 5 of the application o  I 

beg to state that I have no comment to 

make against it *  

7, 	That with regard to the state- 

ments made in paragraph 3(6) and'3(7) # I say 

that all 3 applicants have not passed the 

departmental examination in all required 

subjects which is the requisite qualification 
for being appointed to the senior scalese 

.. Further beg to state that the 

State Government.have not yet identified 

the.cadre post of I-F,S- in the level of 

Deputy Conservator of Forests# 

80 	 That with regard to the 

statements made in paragraph 3(8)p 1 have 

no comment against ite 

9.0. 	 That with regard to the state. 

ments made in'paragraph 3(9) of the 

application, I beg to state that the 

applicant are making all these allegations 

merely on assuming certain wrong notions* 

As mentioned earlier,,the cases of the 

applicants for promotion to senior scale.' 

Contd***5*1* 
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could not be considered as-  they did not 

fulfil the requirements for being promoted 

to the senior scile. 

100 	That with regard'to the statements 

made in paragraph 3(10) ofthe application.. 
it is to be stated that the applicants could 
not be promoted to the senior scale as they 

could not pass the prescribed departmental 

examination and they are not confirmed.- - , 

That it is respectfully submitted 

that this is not at all a fit case in which 

this Hon'ble Tribunal should interfere* 

VERIFICAT-IO.N 

1* Smtio, Reena Saikia at present 

Deputy Secretary to the Government of Assam,, 

Forest Department, do hereby . state that the 

statements made above are true to my knowledge,, 

belief:and information and I have -not suppressed 

any facte 

I have signed this verification on 

this the tenth day . of February# 1997 at 

Guwahati6 

SIGNATURE 


